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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 521 OF 2022

IN THE MATTER OF:

SAMPURNA NAND ...APPLICANT

VERSUS
STATE OF U.P & OTHERS ..RESPONDENTS

OBJECTIONS BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO.50, TO THE REPORT DATED
06.01.2024 SUBMITTED BY JOINT COMMITTEE ALONG
WITH REPORT OF COMPLAINCE.

[, Mr. Tushar Maurya, Authorized Signatory/Partner for M/s
Ideal Visions, Sonpur, Bhagwat, Chunar, Mirzapur aged about 39

years, do hereby solemnly affirm and declare as under:

That the Deponent is the Designated Partner/Authorised
Signatory of Respondent No.50 in the above-mentioned
case and as such is well conversant with the facts of the
case and as such duly authorized/competent to swear and

depose this Affidavit.

That the present objections are being filed to the report of
the Joint Committee dated 06.01.2024, containing factual
status of 26 stone crushers and 40 mining leases, filed in
terms of the directions issued by this Hon’ble Tribunal
under the Order Dated 17" October, 2023, passed by this

Hon’ble Tribunal in the above Application.

3. At the outset, it is respectfully submitted that certain

observations recorded under the Joinf Committee Report in

i
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respect of the compliances by the Respondent are factually
incorrect. It is also submitted that based on such incorrect
observations, the Respondent has also received a
communication dated 12.01.2024 from the UPPCB,
imposing  Environmental Compensation upon the
Respondent. By the response dated 03.02.2024 addressed
on behalf of the Respondent to the UPPCB, the Deponent
has sought to place on record the factual inaccuracies
contained in the Report as also provide proof of the
compliance thereof. Copy of the said communication
issued by UPPCB and the Response thereto is annexed

hereto as Annexure “A-1".

That by way of the present Affidavit, the Deponent is also
seeking to place on record the compliance which has

already been undertaken by the Deponent in consonance

~

y\ with Environmental Clearance (EC), Consent to Operate
‘ (CTO), some of which have been wrongly stated under the
) * Report of the Joint Committee.

Q / The Deponent has established a stone crusher Industry
\:\\':’T O‘; \ / Unit at the Stone Project at Arazi No. 131, Village Sonpur,

"“‘--_.______...-'/

Pargana-Bhagwat, Tehsil-Chunar and District —Mirzapur.

In terms of the report of the Joint Committee, the
Respondent is raising the following objections towards the
recommendations and observations of the Joint Committee

along with status of compliance in respect thereof:

(i)  Under S.no. 6.7 (¢)-(d), it has been observed that,

“The plants and machinery of the industry such as
primary jaw crusher, s ‘ondary jaw crusher,

h
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vibrating screens (waterfall) and conveyor belts and
ends of conveyor belts have partially covered with
tin shed or metallic sheet. One conveyor belt for
collecting stone dust has not covered.”

“A telescopic suit has not installed at the ends of
conveyor belts. Water sprinkling system has not
installed at grits transfer points of conveyor.”

[t is submitted that the Respondent Industry has
Silos with telescopic discharge chute for collecting,
storing and delivering/truck-loading the product, for
controlling 'stone dust' and the reject 'fine dust'. The
Industry has further covered conveyors of all belts.
The Industry regularly operates the water sprinkling
system to control process of emission and dust
suppression, by scientifically designed water
sprinkling system on raw material/products at the
equipment and transfer points. The Industry has
also provided for ventilation in the enclosures
covered by canvas bag-filters to arrest the escaping

dust.

Under S.no. 6.7 (¢), it has been observed that,
“Separate energy meter has not installed for
consumption of electricity used in water sprinkling.
Electric-magnetic water flow meter has established
at bore-well for measurement of quantity of water
consumption. Logbook related to this could not put
before committee during visit.”

It is respectfully submitted the Respondent industry
has duly installed a separate energy meter and
electromagnetic water flow meter for measuring of
electric consumption apd water consumption

separately, during wat 1\1 P rinkling for dust
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suppression. Further the Industry is also maintaining
a proper log book for electric and water

consumption record, which is available at the site.

(iii) Under S.no. 6.7 (f), it has been observed that,
“Barricading of metal sheet or bricks have
established as wind-breaking wall around the whole
periphery of the stone crusher except north firection.
The barricading has established approximate 12 feet
except north direction.”

It is respectfully submitted that the observation of
the Joint Committee in this regard is false and
denied. It is submitted that the Respondent industry
has maintained a 12 feet high metal sheet
barricading/ boundary wall in all directions.The
Respondent industry has further closed metal sheet
enclosures at the dust emitting points i.e. the
R cino | 4 ‘. crushers, including their discharge points, screens

& 4,;5 ') and at the transfer points of conveyor belts. Further,
regd- "' 5 /’ the Industry has made proper arrangements of a
._/\“\' door, with opening and closing facility, for cleaning

e and maintenance and flexible covers at entrance and

exit of the conveyor belts.

(iv)  Under S.no. 6.7 (g) it has been observed that,

“A thick green belt of trees of suitable species able
to attain 8-10 meter height on maturity has not
Jound developed in multi-lineate staggered manner
on a minimum 33 % of the land on which the
industry is established as per the *Protocol for
Development of Green Belts” notified vide Board
Office order No.H16405/22042018/02.”
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In this regard, it is respectfully submitted that the
Respondent Industry is located on a hill, wherein
sand stone mining is undertaken. Due to the nature
of the landscape and the ground/soil found upon the
Hill, the area is not conducive for green plantation.
The Compliance of the condition of maintaining the
green belt in terms of the “Protocol for Development
of Green Belts™ has not been found possible, despite
efforts by the Respondent Industry. However, the
Deponent has planted number of trees around the
Industry and undertakes to maintain the same, and

make further plantation, wherever possible.

Under S.no. 6.7 (h), it has been observed that,
“Industry has not constructed metallic road inside
the premises to reduce the dust emission which
generated by vehicular movements.”

It is respectfully submitted that the observation of
the Joint Committee in this regard is false and
denied. It is submitted that Respondent Industry has
constructed metallic roads inside the premises with
arrangement for regular cleaning inside the premises
to avoid re-entrainment of settled dust. Additionally,
the industry undertakes regular wetting of the
ground through tanker mounted sprinklers/smog
guns within the premises. Furthermore, the Industry
has proper arrangements for covering while
transportation, to minimize the generation of dust
emissions, during loading, unloading, handling and
storage of final material/products. The stretches of

the main highways passing in the vicinity of the arca
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are also metaled and the approach and link roads to
the Industry are also metaled. It may also be relevant
to mention here that due to the heavy load/weight of
the material transported, the metallic road suffers
damage from time to time, which requires

maintenance on regular basis.

Under S.no. 6.7 (i), it has been observed that,
“Industry has established a Diesel generator having
capacity of 320 KVA, at which the height of exhaust
pipe has not established as per the standards
prescribed by the Board for the control of gaseous
emissions generated from DG set in the industry.”

In this regard, it is respectfully submitted that the
Industry has a duly installed electricity connection
for its operation. The Generator found at the site was

being used prior to receiving the electricity

« connection, and has not been in use for more than

itwo years. However, despite the foregoing, it is
I

/"submitted that the Deponent undertakes to establish

the height of the exhaust pipe in terms of the
requirement or remove the Generator from the

Industry Site.

Under S.no. 6.7 (j), it has been observed that,

“As per Regional Office, UPPCB, Sonebhadara
records, The Industry has not submitted compliance

report of conditions imposed in CTO dated
01.01.2021 issued by UPPCB.”

It is respectfully submitted that the observation of

the Joint Committee in this\ regard is false and

7
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denied. It is submitted that the half yearly
compliance report, in terms of the EC, has been
regularly submitted by the Respondent Industry.
The most recent compliance report submitted by the
Respondent is dated 16.02.2024. The last
compliance report was submitted on 26.09.2023.
The copy of the most recent Compliance Report

dated 16.02.2024 is annexed hereto as Annexure
“A_Z”.

7.  In addition to the aforesaid, the Deponent undertakes to

‘ /o:i.’* A ;?'Nndeavor to comply with all the conditions and regulations

rescribed under the EC and CTO in a time bound manner,

-to ensure adequate compliance.

S/ \ %
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. DEPONENT

VERIFICATION
Verified on this the day of February, 2024 at

New Delhi that the contents of the above Affidavit are

true and correct to my knowledge, no part thereof is false

e

DEPONE NT

and nothing material has been there from.

fore me
SWORN & VEFRIF(E|
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M/S IDEAL VISIONS,

ARAZINO. 131 VILLAGE-SONPUR, PARGANA-DIAGWAT, CHUNAR,

MIRZAPUR,

TE B SO \US IDEAL VISIONS, ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-BUAGWAT, CHUNAR,
MIRZAPUR. RRY 3t Sy ggr mim, v fie @ Swres 89U affd terd T enfi /e E
@A Ay (58T ARy wa fron sffvam, 1081 (@emRiafiE) @) gRI-40 @ AT W FAI &

U b Sre—fietye § vorfia s w@m e e o Prlerr wgE wfifa gRy e 2812.2023
¥ 30122023 & Wen A | Wy 90 oIk Prlew @ i s @ g g i et el @
IO far s 48w mn qen wm wwR gea) ¥ o gguwr Prser @ g MR
TESTRT & SR Ay wquu P ayeeny it 7@ oRl Wl | sam g gfbar @ w9 s
SRS @ Frasv 2 wifed g uquor g e el (B fer @ owren el R S @ wRo
AT & TATARY] U S & @ed W Ufide Wi TSl W@ifdd & | §9 T6R SENT gR1 arg (dguvl
Fraror e Frarr) aififrem, 1081 @ asmaes SIRTET T Soeta BT ST XET 2

gE ARG gRT fRA1E 28122023 W 30122023 B Hem fRA T PR @ s A WA BRI
PR IDIE D g arg (vguor Prarer qen o) afdfam, 1981 @) ORT 31-Y gy @ s
SR R I @ eRafy @ |

3 SR A G WA @) @Ry ARy YeH kY @ 95evd | arg (9guYl fawer e o)
Afefam 1981 TmERE @ aRT 31-v @ o Yewd widadt @ oRfi aE amawas @ fh amud sienfie
[ DAY YUY B AGAW ¥ Wl BF W Bl WY | SElT @ 9y (Iguer Fawer qer fa=)
Ty, 1981 YATAINET B 4RT 31-T & el e TR A IFACAIGRIT F=FIR RO Farsi e
SN far omar 8-

1. I8 & q | G_E:ﬁn M/S IDEAL VISIONS, ARAZI, NO, 131, VILLAGE-SONPUR, PARGANA-BIAGWAT, CHHUNAR,

MIRZAPUR. 1 TETeH 9fFa1 & aepra wima & 95 & faar @ |

2. TE & @ 7 wem sfeiRal @1 Frifig = e s f sy sitenfies s @ fiem arell faegm

amgfed vd Srel Smyfif @1 e B & wu-wy s gkl @ acefis wia d §g e e

ST |

Saq @ AfaRed 7 N We & 6 @ 7 ad 9u $ fg Sootad a9l &g dg g
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2, maﬂﬁﬁ_awomﬂﬁ#ﬂﬁ@‘.?ﬁmﬁﬁwﬁéﬂfﬁwmﬁﬁ?mmﬁuﬁw
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2170 - 12 41, faoa @ve, d TR, T.C.-12V, Vibhuti Khand, Gomti Nagar,
@I - 226010 Lucknow - 226 010

QRE 0522-2720828, 2720831 Phone 0522-2720828, 2720831
Do 0522-2720764, 2720676 Fax 10522-2720764, 2720676
g_ﬁa . info@uppch.com E-mail info@uppch.com
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1. Industry has Closed metal sheet enclosures ‘m‘."ﬂpﬁ emitting polints Le. the crushiers including thelr
discharge points, screens, and the transfer points of belt conveyers,

2. Industry has Arrangements of a' door with opening and closing facility for cleaning and
maintenance and flexible covers at entrance and exit of the belt conveyors.

3. Industry has All opening provided for ventilation in the enclosures covered by canvas bag-filter to
arrest the escaping dust.

4, Industry has Covering of all belt conveyers.

5. Industry has Silos with telescopic discharge chute for collecting, storing and delivering and truck Ioadmg
the product, for controlling 'stone dust' and the reject, ‘fine.dust',

6. Industry has A minimum 12 ft high metal sheet barricading or boundary wall.

7. Industry has Dust suppression by scientifically designed water sprinkling system on raw
material/products at the equipment’s and transfer points,

8. Industry has the metal roads inside the stone crusher premises with arrangement for regular cteaning

inside the premises to avoid re-entrainment of settled dust.

Industry has, Regular wetting of the ground through tanker mounted sprinklers/ smog guns within the

-
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- 'ii'qn dystey has Dense Green belt along the boundary wall :
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. Industry has the dust extraction system installed by the stone crushers at dust contalnment
enclosures to extract the accumulated dust fitted with adequate dust control system,

12. Industry has the arrangements to minimize the generation of dust emissions during loading,
unloading, handling and storage of raw material / products, waste or byproducts.

13. Industry has Arrarigement of Covering while transportation and storage of final product / material.

14. Industry has the stretches of the main highways passing in the vicinity of the stone crushers area are
metalled

15. Industry has the approach and link roads In the stone crushers area are metalled.

16. Industry has Quarterly Ambient Air Monitoring through third party.

17. Industry has maintain logbook of consumed electricity for measurement of quantity of water
consumption,

erem aT s & 5 SainT @ ol aRe T Afew RAiw—12.01.2024 7Y P

# G X W R SR H0%0 01 ¥ 17 % U¥ A W JEAd [ eeitgary A 4wl B
aur 3ud o1y aea B w8 mar 8 fvaw A wee o)

B0 YYYUTE!
fgAT®—03.02.2024 g-m-c ,%-ﬂg‘-
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IDEAL VISIONS

—_—_———
Village- Sonpur, Post- Ahraura - Mirzapur-231002 (U.P.)

GST No.: 09AADFI2206D12X

—— r
14y N,

a4 JRFN FEey,
3070 UgHYl fAu=or 9re,
| |
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i Office- S-20/51, 1A, Varuna Bridge, The Mall Road, Cantonment, Varanasi-221002 (U.P.)
H.0. :- C-4/118, 1st Floor, S.D.A New Delhi-16, Mobile No.: +91 9956290902
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ANNEXURE A-2

From Date:

M/s Ideal Visions

R/o- Arazi No. 131,

Village — Sonpur, Pargana - Bhagwat
Tehsil - Chunar,

District- Mirzapur, Uttar Pradesh

Pin code - 231302

To,

The Regional Officer,
U.P. Pollution Control Board,

House No. 162, Uttar Mohal
Robertsganj, Sonbhadra — 231216

Ref: Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Dated
17/08/22.

Subject: Compliance of CTO Conditions for Crushing Unit of IDEAL VISIONS Project located at
Arazi No. 131, Village — Sonpur, Pargana -Bhagwat, Tehsil — Chunar, District - Mirzapur,
Uttar Pradesh.

Dear Sir,

This is to inform you that our project has accorded Consent to Operate (Consent Order) for the above
mentioned location, vide Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/Both/Mirzapur/2022
Dated 17/08/2022.

We are submitting the Point wise compliance of the stipulated General and specific conditions mentioned

in the CTO.

We assure that the compliance of the conditions given by you and will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

M/s IDEAL VISIONS

Copy to:

1. Chief Environmental Officer (Circle-2),U.P. Pollution Control Board, Lucknow.
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UPPCB

ﬁ Uttar Pradesh Pollution Control Board
“*%‘}%EF%&“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Date: 17/08/2022
To,
M/s
IDEAL VISIONS
ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-BHAGWAT, Application Id-
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,MIRZAPUR,231302 16958834

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to IDEAL VISIONS located at ARAZI NO. 131, VILLAGE-SONPUR,
PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,MIRZAPUR,231302. subject

to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA IDEAL VISIONS granted for the period from 25/07/2022 to 31/07/2025 and valid for
manufacturing of following products.

S Product Quantity Unit

No

1 Stone Grits @ 1800 |1800 Metric Tonnes/Day
TPD

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic Soak Pit/Septic Septic Tank null
Tank.

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

1 Process NA 00 Particulate NA
Emission Matter

2 Silent Diesel 01 Particulate | As Per Board
Acoustic Matter Norms
Enclosure

D.G. Set @

500 KVA

Emmission Quality Standards

S No. Stack no Parameters Standards
1 00 Particulate Matter As per Board
Morms
2 01 Particulate Matter As per Board
Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

Specific Conditions:-

1. This Consent To Operate is granted to M/s IDEAL VISIONS for production of Stone Grits of different
sizes @1800 TPD using stone boulder as raw material at ARAZI NO. 131, VILLAGE-SONPUR,
PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR, ,231302

2. The Coordinate of the industry is 25.053141 N, 83.0013917 E.

3. Industry shall Comply the direction issued by the Board vide its letter No.H77298/C-2/Vayu-508/22 dated
16.06.2022 and submit the compliance report within 02 months, otherwise the closure order issued by the
Board will automatically be enforce after 06 months from referred date of the letter without any
information.

4. As per Balance Sheet Submitted with application form the total project cost of the Unit is between 01
Crore to 10 Crore. Industry had submitted Consent fee for CTO of Rs.20,000.00 via Online mode and
Rs.1,00,000.00 via Demand Draft No. 821999 dated 06.08.2022 which seems valid fee for consent upto
31.07.2025.

5. Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.

6. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air & Water Act.

7. The industry shall submit Audited Balance Sheet to this office for verification of consent fee in every year
and accordingly balance fee shall be paid if any.

8. The industry shall regularly operate water sprinkling system to control process emission and dust
suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms.

9. The industry shall ensure to discharge the effluent generated from domestic sources through septic tank
and soak pit.

10. The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control
Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.

11. The industry shall install separate energy meter at bore well for measuring electric consumption in bore
well.

12. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.

13. Industry shall install 04 Nos. stationary Anti Smog Guns at each corner of crusher area and 01 Nos.
mobile Anti Smog Gun for dust suppression in the premises as well as on approach road to suppress the dust
generated from crushing, loading/unloading of product and movements of the vehicles as an extra auxiliary
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arrangement.

14. The industry shall install air pollution control measures as mentioned below:-

a) Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge points,
screens, and the transfer points of belt conveyors, with arrangements of a door with opening and closing
facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors.

b) All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the
escaping dust.

c¢) All belt conveyors shall be covered by the industry.

d) Dust conveyer shall be equipped with telescopic discharge chute for collecting, storing and
delivering/truck-loading of the product, Stone dust and any other fine dust.

e) A minimum 12 feet high metal sheet barricading/boundary wall as wind braking wall shall be provided by
the stone crusher.

f) Dust suppression by scientifically designed water sprinkling system on raw material/ products and transfer
points shall be adopted as an auxiliary air pollution control measure.

g) Green belt along the boundary wall shall be developed by stone crusher in at least three layers.

h) Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory
premises.

15. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, and Masks etc. to the workers for
their safety.

16. The suspended particulate matter (SPM) between 3 to 10 meters from any process equipment of Stone
Crusher unit shall not exceed 480 g/Nm3.

17. Industry shall install closed bag/cloth enclosures at both crushers including their discharge points and the
transfer points of belt conveyors with arrangements of a door with opening and closing facility for cleaning
and maintenance within 15 days.

18. For green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For the development of the green belt the guidelines
issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied. Green belt along
the boundary wall shall be developed by stone crusher.

19. Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by the Board.

20. Industry shall abstract Ground Water with the valid permission (NOC) of the competent
Authority/CGWA or any other concerned authority.

21. The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by State
Board for CPAs and SPAs vide office memorandum no. H 48273/C1/NGT83/2020, Dated 27.02.2020.

22. This consent is valid for discharge of domestic effluent in Septic Tank/Soak Pit.

23. If, it is found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant. The Board
reserves the right to revoke/add/modify any stipulated condition issued along with CCA.

24. Industry shall maintain D.G. Set Stack height as per Board Norms & and in Enclosure or Canopy.

25. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
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4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

REGIONAL OFFICER
Copy to:

CEO-02, U.P. POLLUTION CONTROL BOARD, TC-12V, VIBHUTI KHAND, GOMTI NAGAR,
LUCKNOW

REGIONAL OFFICER
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Project

Stone Crushing Unit

At

Arazi No. 131, Village — Sonpur, Pargana - Bhagwat ,
Tehsil - Chunar,
District - Mirzapur,
Uttar Pradesh.

COMPLIANCE REPORT

PROJECT PROPONENT
M/s IDEAL VISIONS

Correspondence Address

M/s. IDEAL VISIONS
Arazi No. 131 Village —Sonpur, Pargana - Bhagwat ,
Tehsil - Chunar,
District -Mirzapur, Uttar Pradesh.
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Location: Arazi No. 131, Village- Sonpur, Pargana- Bhagwat,

STONE %NG UNIT

Tehsil - Chunar, District- Mirzapur, Uttar Pradesh.

Validity Period: 25/07/2022 To 31/07/2025

CTO Compliance Report

47

CONDITIONS OF CONSENT

CCA is hereby granted to IDEAL VISIONS located at ARAZI NO. 131, VILLAGE-
SONPUR, PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,231302.
Subject to the provisions of the Water Act, Air Act and the orders that may be made further and
subject to following terms and conditions :-

1. This CCA IDEAL VISIONS granted for the period from 25/07/2022 to 31/07/2025 and valid for all
manufacturing of following products.

S.No

Product

Qunatity

Unit

1.

Stone Grits @ 1800 TPD

1800

Metric Tonnes/Day

2. Conditions under Water (Prevention and Control of Pollution ) Act- 1974 as amended:-

i.  The daily quantity of effluent discharge (KLD) :-

Kind of Effluent

Qunatity (KLD)

Treatment facility

Discharge Point

Domestic

Soak Pit/Septic Tank

Septic Tank

null

ii.  Trade Effluent Treatment and Disposal : - The applicant shall operate Effluent Treatment Plant
consisting of Primary/Secondary and tertiary treatment as is required with reference to influent

quantity and quality

In case of stoppage of functioning of ETP, production has to be stopped immediately and this
Board has to be intimated by fax/phone/ email with a report in this regard to be dispatched

immediately.

iii.  The treated effluent shall be recycled to the maximum extent and should be reused within the
premises for gardening etc. Quality of the treated effluent shall meet to the following general and

specific standards as prescribed under Environment (Protection) Rules, 1986 and applicable to

unit from time to time:-

Industrial Effluent Quality Standard

S.No

Parameter |

Standard

iv.  Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required
with reference to influent quantity and quality. In case of stoppage of functioning of STP,
production has to be stopped immediately and this Board has to be intimated by fax/phone/email
with a report in this regard to be dispatched immediately.

v.  The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S.No

Parameter ’

Standard

3. Conditions under Air (Prevention and Control of Pollution )Act- 1981 as amended :-

Project Proponent: M/s IDEAL VISIONS



STONE G UNIT

Location: Arazi No. 131, Village- Sonpur, Pargana- Bhagwat,
Tehsil - Chunar, District- Mirzapur, Uttar Pradesh.
CTO Compliance Report
Validity Period: 25/07/2022 To 31/07/2025
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1) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as required with reference to generation of emissions and operate and
maintain the same continuously so as to achieve the level of pollutants to the following

standards..
Air Pollution Source Details
S.No Air Pollution Type of Fuel Stack No. Parameters Height
source
1 Process NA 00 Particulate NA
Emission matter
2 D.G. Set (320 DIESEL 01 Particulate As Per Board
KVA Nos. 01) matter Norms
Emission Quality Standards
S.No Stack No. Parameter Standards
1 00 Particulate Matter As per Board Norms
2 01 Particulate Matter As per Board Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
as is required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards Industrial area Commercial area Residential area Silence zone

for Noise

Level in

db(A) leq
Day Night | Day time | Night Day time | Night Day time | Night
time time time time time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

Project Proponent: M/s IDEAL VISIONS



TONE IT
STON CBS%NG UN

Location: Arazi No. 131, Village- Sonpur, Pargana- Bhagwat,
Tehsil - Chunar, District- Mirzapur, Uttar Pradesh.

CTO Compliance Report
Validity Period: 25/07/2022 To 31/07/2025

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision
of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance
of this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year
of the amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty
Thousand Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of
noncompliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

Specific Conditions:

Sr. No. | Conditons Compliance

1. This consent to operate is granted to M/s. IDEAL | Noted and agreed.
VISIONS for production of Stone Grits of different sizes
@1800 TPD using stone boulder as raw material at
ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-
BHAGWAT,TEHSIL-CHUNAR,DISTRICT
MIRZAPUR, ,231302

2. The Coordinate of the Industry is 25.053141 N, | Noted and agreed.
83.0013917 E.
3. Industry shall Comply the direction issued by the Board | Noted and agreed.

vide its letter No.H77298/C-2/Vayu-508/22 dated
16.06.2022 and submit the compliance report within 02
months, otherwise the closure order issued by the Board
will automatically be enforce after 06 months from
referred date of the letter without any information.

4. As per Balance Sheet Submitted with application form the | Noted and agreed.
total project cost of the Unit is between 01 Crore to 10
Crore. Industry had submitted Consent fee for CTO of
Rs.20,000.00 via Online mode and Rs.1,00,000.00 via
Demand Draft No. 821999 dated 06.08.2022 which seems

Project Proponent: M/s IDEAL VISIONS
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Location: Arazi No. 131, Village- Sonpur, Pargana- Bhagwat,
Tehsil - Chunar, District- Mirzapur, Uttar Pradesh.

CTO Compliance Report

Validity Period: 25/07/2022 To 31/07/2025
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valid fee for consent upto 31.07.2025.

Industry shall obtain prior approval before making any
modification in product/process/fuel/plant & machinery,
failing which consent shall be deemed void.

Noted and agreed

The industry shall comply with any other conditions laid
down or directions issued in due course by the Board
under the provisions of the Air & Water Act.

Noted and agreed

The industry shall submit audited balance sheet to this
office for verification of consent fee in every year and
accordingly balance fee shall be paid if any.

Noted and will be complied.

The industry shall regularly operate water sprinkling
system to control process emission and dust suppression
in scientific manner to maintain Ambient Air Quality as
per CPCB norms.

Noted and Proper control
measures are being taken.
Regular water sprinkling is done
on roads to maintain ambient air

quality.

The industry shall ensure to discharge the effluent
generated from domestic sources through septic tank and
soak pit.

Noted and agreed.

10.

The unit must comply the directions/Guidelines issued
from time to time of Central Pollution Control Board,
U.P. Pollution Control Board, Hon'ble Oversight
Committee, Hon'ble High Court, Hon'ble National Green
Tribunal and Hon'ble Supreme Court of India.

Noted and agreed.

11.

The Industry should be install separate energy meter at
bore well for measuring of electric consumption in bore
well.

Noted and agreed .

12.

This Consent of the industry is automatically considered
abrogated after receiving public grievances against the
industry and the confirmation of the complaint.

Noted and agreed.

13.

Industry shall install 04 Nos. of stationary Anti Smog
Guns at each corner of crusher area and 01 Nos. mobile
Anti Smog Gun for dust suppression in the premises as
well as on approach road to suppress the dust generated
from crushing, loading/unloading of product and
movements of the vehicles as an extra auxiliary
arrangement.

Noted and will be complied

14.

The industry shall install air pollution control measures as
mentioned below:-

a. Closed metal sheet enclosures at dust
emitting point’s i.e, the crushers including

Noted and agreed.
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their discharge points, screens and the
transfer points of belt conveyers, with
arrangements of a door with opening and
closing facility for cleaning and maintenance
and flexible covers at entrance and exit of
the belt conveyors.

b. All opening provided for ventilation in the
enclosures shall be covered by canvas bag
filter to arrest the escaping dust.

c. All belt Conveyers shall be covered by the
Industry.

d. Dust conveyer shall be equipped with
telescopic discharge chute for collecting,
storing and delivering/truck-loading of the
product, Stone dust and any other fine dust.

e. A minimum 12 ft high metal sheet
barricading or boundary wall should provide
by stone crusher.

f. Dust suppression by scientifically designed
water  sprinkling  system on  raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.

g. Green belt along the boundary wall shall be
developed by stone crusher in at least three
layers.

h. Metallic road shall be installed inside the
premises with Regular wetting of the ground
within the factory premise

15.

Industry shall provide sufficient no. of Helmets,
Gumboots, Goggles, and Masks etc. to the workers for
their safety.

Noted and agreed.

16.

The Suspended Particulate Matter (SPM) between 3 to 10
meters from any process equipment of Stone Crusher unit
shall not exceed 480 ng/Nm3

Noted and agreed

17.

Industry shall install closed bag/cloth enclosures at both
crushers including their discharge points and transfer
points of belt conveyers with arrangements of a door with
opening and closing facility for cleaning and maintenance,
within 15 days

Noted and agreed

18.

For green belt at least 8 feet height plants should be

Noted and complied
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planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For
the development of the green belt the guidelines issued
vide Board office order no. H10405/220/2018/02 Dt. 16-
02-2018 shall be complied. Green belt along the boundary
wall shall be developed by stone crusher.

19.

Industry shall comply the all conditions mentioned in
previous CTE/CTO’s issued by board.

Noted and agreed.

20.

Industry shall abstract ground water with the wvalid
permission (NOC) of competent Authority/CGWA or any
other concerned authority.

Noted and agreed

21.

The industry shall strictly comply the
directions/guidelines/Environmental norms as prescribed
by State Board for CPAs and SPAs vide office
memorandum no. H 48273/CIINGT8312020, Dated
27.02.2020.

Noted and agreed

22,

This consent is valid for discharge of domestic effluent
only.

Noted

23.

It is found that the industry is not complying with
stipulated conditions or any further direction/instruction
issued by the Board, legal action shall be initiated against
the applicant. The Board reserves the right to
revoke/add/modify any stipulated condition issued along
with CCA.

Noted

24,

Industry shall maintain D.G. Set Stack height as per
Board Norms & and in Enclosure or Canopy.

Noted

25.

The person authorized shall not rent, lend, sell, transfer
otherwise transport the hazardous waste without obtaining
prior permission of the Board.

Noted and agreed

GENERAL CONDITIONS

Sr. No.

Conditions

Compliance

1.

The applicant shall get analyzed the samples of
effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and
shall report to the UPPCB.

Noted

The applicant shall however, not without the prior consent
of the Board bring into use any new or altered outlet for the
discharge of effluent or gases emission or sewage waste
from the unit.

Not applicable

Treated Industrial waste water and domestic waste water

Not applicable, as this is crushing
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shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment
at final disposal point.

unit.

The applicant shall strictly comply with conditions of this
CCA and submit compliance report of stipulated conditions
within 30 days of receipt of this CCA. If at any point of
time, it is found that the industry is not complying with
stipulated conditions or any further direction/instruction
issued by the Board, legal action shall be initiated against
the applicant.

Noted and agreed

The applicant shall maintain good house keeping. All
valves/pipes/sewer/drains etc. must be leak-proof

Not applicable, as this is crushing
unit.

The industry shall provide uninterrupted entry to the
STP/ETP inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of
efficiency of pollution control systems.

Noted and Agreed

The industry shall provide Inspection Book at the time of
inspection to the Board's officials.

Noted

Whenever due to any accident or other unforeseen act or
event, such emission occurs or is apprehended to occur in
excess of standards laid down, such information shall be
reported to the Board's offices and all other concerned
offices. In case of failure of pollution control equipment,
the production process connected to it shall be stopped
with immediate effect.

Noted and agreed.

The industry shall operate in a manner so that all emissions
be emitted through designated chimney/stack only.

Noted and agreed

10.

In case of any damage to the agriculture productivity,
human habitation etc. by the operation of industry, it shall
be imperative to stop production in the industry with
immediate effect and such information shall be reported to
Board's offices. The industry shall be liable to pay
compensation also in such cases as decided by the
Competent Authority.

Noted and agreed.

11.

The applicant shall apply before the 60 days of expiry of
CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc.
or any change in effluent discharge point or emission point

Noted and agreed.

12.

The Board reserves the right to revoke/add/modify any
stipulated condition issued along with CCA, as may be
necessary.

Noted

Project Proponent: M/s IDEAL VISIONS
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Annexure- 11

Site Photographs & Plantation
Photographs
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From Date: /3.0 24

M/s Ideal Visions

R/o- Arazi No. 131,

Village — Sonpur, Pargana - Bhagwat
Tehsil - Chunar,

District- Mirzapur, Uttar Pradesh

Pin code - 231302

To,

The Regional Officer,
U.P. Pollution Control Board,

House No. 162, Uttar Mohal
Robertsganj, Sonbhadra — 231216

Ref: Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Dated
17/08/22.

Subject: Compliance of CTO Conditions for Crushing Unit of IDEAL VISIONS Project located at
Arazi No. 131, Village — Sonpur, Pargana -Bhagwat, Tehsil — Chunar, District - Mirzapur,
Uttar Pradesh.

Dear Sir,

This is to inform you that our project has accorded Consent to Operate (Consent Crder) for the above
mentioned location, vide Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/Both/Mirzapur/2022
Dated 17/08/2022.

We are submitting the Point wise compliance of the stipulated General and specific conditions mentioned

in the CTO.

We assure that the compliance of the conditions given by you and will be strictly followed with the

progress of the project on letter & spirit.

- 21D )-.*.;"\-"5 Tl
e a:‘[‘--:; Wﬁ’ﬁ\?’x =
; ;m, TR
s IDEAL VISIONS
Copy to:

1. Chief Environmental Officer (Circle-2),U.P. Pollution Control Board, Lucknow.
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